GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAISERVICES
LOK SABHA

UNSTARRED QUESTION NO. 4083
TO BE ANSWERED ON THE 4™ JANUARY2019/ PAUSHA14, 1940(SAKA)

CIBIL Scoring
4083. SHRI SUNIL KUMARSINGH: SHRIMATI SANTOSFAHLAWAT:

Willthe Ministerof FINANCEDbe pleased to state:

() whetherthe Governmenthas takencognizancethat the Banksare issuingcreditcards
and other loans to individualson the basis of their CIBIL Scores and if so, the details
thereofalong withthe date of notificationissued by the Governmentin this regard;

(b) if not,whetherthe Governments goingto takeanysuch actionsagainstthe Banks;
(c) whetherthe Governmenthas appointedany agency/agenciestor CIBIL scoring;and

(d) if so, the detailsthereofand if not, the reason therefor?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKLA)

(a) to (d): The business of CreditInformationCompanies(CICs) is governed by the

provisions of the Credit Information Companies (Regulation) Act, 2005. As per

these, the Reserve Bank of India (RBI) grants certificateof registrationto applicant
companies. The Act does not envisage appointment by the Government of

agency/agencies for scoring by CICs. RBI, »ide its circular dated June 27, 2014,

advised banks that they should include in their credit appraisal processes / loan

policies, suitable provisions for obtaining Credit InformationReports (CIR) from

one or more CICs[CIBIL Transunionformerlynamed CIBIL, is one of the CICs]
so that credit decisions are based on informationavailablein the system.Further,as

per inputs received from RBI, the informationcontainedin CIR (which contains
creditscore) is one of the factors banks considerbefore granting credit facilityto a

prospective borrower,and it is the commercialjudgment of the credit institution
concernedwhetheror not to grantloan,based on bank’sBoard- approvedpolicies.



